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HonsMLs. o.k. Jakn, J.M

The applicant by ori 9.P. 8aroj,
Advocate. The M.A. 4007 heard. [Ihe prayer madé
in this M.A. 1s that the opplicant does not want
to press the U.A.,henck it bhe dismissed. The
prayer is allowed. The U.A. is dismissed with
nc order as to costs,

At this stage, he stated that if
respondents foiled to agbide by the assurance,
he may be permitted to file the fesfresh C.A.
Hence, the @bove order is modified to the extent
that & liberty is provided to the applicant to
file Fresh C.A. if an oégdsion arises for the
Same.
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IN THE COURT OF CENIRAL ADMINISTRATIVE IRIBUMNAL,

A LLAHABAD,

RIGIMAL APPLICATION NO. @’D OF 1994.
( Under Section 19 of CAT Act 1985)

1. Tapeshwari Devi, W/o. Iate Bansh Ial Fitter
in Carriage, Wagon Department Eastern Railway,
Mughal Sarai, R/o. Village Chhittan Pur, P.O.

Mughal Sarai , District Varanasi.

2. Kanhaiya Lal S/o. Late Bansfi Ial Ex-Fitter in
Cp W /Eastern Rajilway Mughal Sarai, Resident of
Village Chlt;ittan Pur, P.O, Mughal Saraji, District
Varamsi,

T aesasesnessesysAPPilasils
Versus

1. Union of India through General Mamager ,

Eastern Railway Fairly Place Calcutta.

2, Divisional Railway Manager Eastern Railway,

Mughal Sarai, Varamasi.

.........Q...Q..Respoxﬂems.

DETAILS OF THE APPLICATION .

1. Particulars of the order against which

the Application is made.

Far Compliance of Railway Board's letter

No. E( 24 ) 111/78/RG/1/1 dated 30.4.79 in \
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